Laxman Das, S/o Kallu, R/o 166,
Bazar, Jhansi.

By Adv: Sri R.K. Shukla
VB RS E.S = o

5 Union of India through its General Manager,
North Central Railway, Allahabad.

2. Divisional Railway Manager (Personnel), North
Central Railway, Jhansi.

3% Chief Personnel Officer, Headquarter, North
Central Railway, Allahabad.
. . . .Respondents

By Acwv: Sri P.N. Rai

ORDER

Sk 2 Shukla learned counsel for  Ehe
applicant and Sri P.N. Rai learned counsel for the

respondents.

2 The matter is regarding the regularization of
the applicant (who is an ex casual labour in the
Railways) which has got stuck in the rigmarole of
corres-pondenc:es between the newly created NCR and
the DRM, Jhansi. It is stated in the application
that as per special drive for regularization of ex—
casual labour the applicant was called for screening

on 31.05.2003 and after considering his case he was
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~ out that while entering his date of service,

recruitment was entered erroneously as 03.06.1966

ihs-tead oOf B03:06.1986. Therefore, the matter was

referred to the General Manager concerned for his
approval for making correction. In the meantime the
NCR was created and the DRM, Jhansi sent the records
to the General Manager, NCR, Allahabad (respondent
Neo.s+ ) for Eaking appropriate action. However,
since then the matter was stuck and was not making
any progress inspite of several representations made
by the applicant. In April 2000 = letEer o
written on behalf of the General Manager, NCR,
Allahabad to DPO, Jhansi for giving details of the
case for appropriate action. But the applicant says
that such details is already available. He has,
therefore, approached this Tribunal with the request
that what ever be the matter, if the Tribunal gave
Suitable direction to both the DRM, Jhansi
(respondent No. 2) and the General Manager, NCR,
Allahabad (respondent No. 1) the matter will be
settled. His regularization was about to be
completed, but due to creation of new zone at

Allahabad the matter has been held up. ﬂ
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list and, therefore, it was only a matté#-ﬁf“?Eff

which he could have been regularized. But

Creation of the new zone some how the matter ha,s

been held up. I am of the opinion that there is no

need to keep this matter pending in this Tribunal
for adjudication as a positive and proactive action

on the part of respondent No. 1 and 2 can have the F

g matter settled within short  time. With this

_} _ observation I direct the respondent No. 1 to examine
i

the matter and if any documents is wanting, to

- obtain it from respondent No. 2 and have the matter

| disposed of as admissible under rules.

This process ' ;
i would be completed within a period of 04 months from
. the date of Communication of this order. With this
ditrection Ehe OB is disposed of. No cost.
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